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(c) whether there is any fresh proposal
10 raise a special Cadre for this service ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a)No, Sir.

(b) Does not arise.
(c) No. Sir.

PAPERS LAID ON THE TABLE

12,08 Hirs.

RULEs FOR THE ASSESSMENT AND COLLEC-
TION OF TAX ON ADVERTISEMENTS NOT

BEING  ADVERTISEMENTS PUBLISHED IN
NEWSPAPERS BY THE NAGAR MAHAPALIKA,

ALLAHABAD, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
On behalf of Shri Satya Narain Sinha, I
beg to lay on the Table—

(1) A copy of the Rules for the assess-
ment and collection of tax on adver-
tisements not being advertisements
published in newspapers, by the
Nagar Mahapalika Allahabad, pub-
lished in Notification No. 180-B/XIC-
27MT-61 in Uttar Pradesh Gazette
dated the 9th February, 1968, under
sub-section (4) of section 540 of
the Uttar Pradesh Nagar Maha-
palika Adhiniyam. 1959, read with
clause (¢)(iv) of the Proclamation
dated the 25th February, 1968, as
varied by Proclamation dated the 15th
April, 1968, issued by the President
in relation to the State of Uttar Pra-
desh (Hindi and English versions).

(2) A statement showing reasons for
delay in laying the above Notification
(Hindi and English versions). [Placed
in Library. See No. LT-1752/68].

NOTIFICATIONS UNDER THE CUsTOMS ACT
AND THE CENTRAL EXCISEs AND SALT ACT,
ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to lay on the Table—
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(1) A copy each of the following
Notifications under section 159 of the
Custems Act, 1962 and section 58 of
the Central Excise and Salt Act,
1944 :—

(i) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Ninety-fourth Amendment
Rules, 1968, published in Notifi-
cation No. GSR. 1463 in
Gazette of India dated the 10th
August, 1968.

(ii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral)  Ninety-fifth Amendment
Rules, 1968, published in Notifi-
cation No. G.SR. 1464 in
Gazette of India dated the 10th
August, 1968.

(iii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Ninety-sixth Amendment
Rules, 1968, published in Notifi-

cation No. GSR. 1465 in
Gazette of India dated the 10th
August, 1968.

(iv) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Ninety-seventh Amendment
Rules, 1968, published in Notifi-
cation No. G.SR, 1466 in
Gazette of India dated the 10th
August, 1968. [Placed in Library,
See No. LT-1753/68.]

(2) A copy each-of the following

Notifications under section 159 of the
Customs Act, 1962 :—

(i) G.SR. 1455 published in Gazette
" of India dated the 1st August,
1968.

(ii) G.S.R. 1467 published in Gazette
of India dated the 10th August,
1968.

(iii) G.S.R. 1468 published in Gazette
of India dated the 10th August,
1968.

(iv) G.S.R. 1469 published in Gazette
of India dated the 10th August,
1968.

G.S.R. 1470 published in Gazette
of India dated the 10th Augnst,
1968, containing corrigendum - to
G.S.R. 1212 dated the 29th-June,
1968.

(v

~



